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VERSUS

1. Union of Ingia,
thirough the Secretary.
Ministry of Communications and
Information fechrology,
Govi. of india, New Delhi.

2. The Director.
National information Centre,
Departmeont of Information Technology,
Govt. of india, A Block. CGO Complex.
Lodhi Road, New Deihi.
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The Secretary.
Ministry of Personnel, Pubilc Grievances and
Pensions,
{ Department of Personnel and Training)
Govt. of ingia, New Dethi
..Respondents

{By Advocate Shri M.M. Sudan j

O R D E R (ORAL)
{Hon'hie Mr. Justice M. Ramachangran, Vice Chalrman (J)

We have heard counsel tor appilcants as aiso the respondents. it is
seen that the plea of the appilcants was simbar to the one of his
colleagues, who had flled OA No 1715/2004 (Smt. Santosh Wadhwa and
Ors.Vs. 1O & Ors), which 1S not disputed.

2. The above case has been deciged by this Tribunal upholding the
ciaim of the applicants, therein. it is brougnt to our attention that the facts
of the eariler OA bearing No  2487/2003 are simiiar in the present case. OA
No. 2487/2003 which was taken up to Hon’ble High Cournt . and the
judgment of this Court has been upheld in WP ( C ) No. 20076/2004.

3 in the aforesalg circumstances, propriety demands that benetits

which have been given in QA 1715/2004 shall be extended 13 the appcants

in the present case aiso.

CloAore Tl -
{ Ghitra Chopra } { M. Ramachangdran }
Meinber {A) Vice Chairman (J)
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fresent:Sh. Ajesh Luthra, counsel for applicant.
None for respondents.

An order in this OA had heen passed on 08.03.2007. Since an error
was crept in the sald order, we suo motu repostad tha matter for re-hearing
on 03.04.2007.

Respondents submitted that a judgment, as it stands today, required

to be changed appropriately in line of submissions macde on an earlier aate

of hearing as the OA was disposed of on the basis of decision inOA No.

248712003,

We find that OA No. 2487/2003 had been dismissed. Aithough the
matte;’:;akon up by the High Court whereby X judgment had been upheid
but no rellef was granted to the applicant and resuitantly we are of the view
that no interferance is required to be made. in view of the above, the
present application stands dlsmissed.

“Tnis order is to be tagged along with order datea §.03.2007
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{ ChtraThopra ) { M. Ramachandran )
Member {(A) ' Vice Chalrman {J)
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